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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DIGITONE MOBILES PRIVATE LIMITED

1.

RELEVANT PARTICULARS

|| Name of Corporate Debtor

2-

—

DIGITONE MOBILES PRIVATE
LIMITED

| Date of Incorporation Of Corporate Debtor

|' 5

|

~__ | Identification No. of Corporate Debtor

16 June 2016

| Authority Under Which Corporate Debtor
is Incorporated/ Registered

Registrar Of Companies, Kanpur, Ministry
of Corporate Affairs

Corporate Identity No./ Limited Liability

U74999UP2016PTC 123988

| —

|' 5:

‘Address of The Registered Office and
Principal Office (If Any) of Corporate
' Debtor

Registered Office Address: B-53 Ground
Floor Sector-63, Gautam Buddha Nagar,
Noida, Uttar Pradesh, India, 201301

Insolvency Commencement Date in

Respect of Corporate Debtor

05 July 2024

| ™

7

| Estimated Date of Closure of Insolvency
| Resolution Process

31 December 2024

' Name And Registration Number of The | Name: Ankush Munjal
| 8. Insolvency Professional acting as Interim | Registration Number- IBBI/IPA-001/
F Resolution Professional IP-P01129/2018-2019/11825
Address and E-Mail of the Interim | Address: B-5/128, Paschim Vihar, First
9, Resolution Professional, as Registered | Floor, New Delhi - 110063
with the Board Email Id: caankush.bs@gmail.com
Address And E-Mail to Be Used For | Address: B-5/128, Paschim Vihar, First
10. | Correspondence ~ With The Interim Floor, New Delhi - 110063
Resolution Professional E-Mail Id: cirp.digitone@gmail.com
11. | Last Date For Submission Of Claims 19 July 2024
Classes Of Creditors, if Any, Under Clause o
(B) of Sub-Section (6a) of Section 21, ¢ .
12. ascertained by the Interim Resolution Name The Class(Es): Not Applicable
Professional o -
Names Of Insolvency Professionals
Identified to Act as Authorised ”
13, Representative of Creditors in a Class NotApphioatils
(Three Names for Each Class)
The relevant forms for submission of claims
(A) Relevant Forms and can be downloaded from
14. | (B) Details of Authorized Representatives https://ibbi.gov.in/en/home/downloads

are available at:

Physical Address: Same as at point no. 9




Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Digitone Mobiles Private Limited on 05 July
2024.

The creditors of Digitone Mobiles Private Limited, are hereby called upon to submit their claims
with proof on or before 19 July 2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

%’M"j %"

.

Ankush Munjal

Interim Resolution Professional

In the matter of: Digitone Mobiles Private Limited
Regn. No.: IBBI/IPA-001/1P-P01129/2018-2019/11825
IBBI Registered Address: B-5/128, Paschim Vihar, First Floor, New Delhi-110063, India
E-Mail id: caankush.bs@gmail.com

Process E-Mail id: cirp.digitone@gmail.com

AFA No.: AA1/11825/02/161024/106109

AFA Valid upto: 16/10/2024

Date: 08 July 2024
Place: New Delhi
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® SIX MILITANTS GUNNED DOWN

2 soldiers killed in separate
encounters in J&K's Kulgam

BASHAARAT MASOOD
Srinagar, July 7

TWO SOLDIERS, INCLUDING
a Para commando,and six mil-
itants were Killed in separate
encounterswhich broke outin
Chinigam and Modergam vil-
lages, both in Kulgam district
of south Kashmir, on Saturday
night. The soldiers who were
killed have been identified as
Para commando Pradeep Nain,
27, from Jind district of
Haryana,and Prabhakar Janjal,
26, from Akola district in
Maharashtra.

“From the confirmation of
bodies,we have reports that six
terrorists have been Kkilled,”
Director General of Police
(DGP) RR Swain told reporters.
“This is a big milestone, a sub-
stantial progress. These suc-
cesses have alot of meaningin
the security environment”.

“This is an indication that
the security architecture and
involvement of people is lead-
ing to the flow of human intel-
ligence and this fight (against
terror) will be taken to its logi-
cal conclusion,”he said.

On Saturday,ajoint team of
Jammu and Kashmir Police,
Army and paramilitary forces

MHA action
against
Kolkata
top cops

PRESS TRUST OF INDIA
Kolkata, July 7

THE MINISTRY OF Home
Affairs (MHA) has initiated dis-
ciplinaryaction against Kolkata
Police Commissioner Vineet
Goyal and a DCP for allegedly
maligningthe office of theWest
Bengal governor by promoting
and spreading canards,a central
government official said.

The Union ministry action
cameafter Governor CVAnanda
Bose submitted a report to it
regarding Goyal and Kolkata
Police Deputy Commissioner
Central Indira Mukherjee,alleg-
ing that they were “functioning
inamannerwhichiscompletely
unbecoming of a public ser-
vant”,he said.Bose’s report,sub-
mitted to the home minister in
late June, highlighted issues
such as Kolkata Police officers
preventing victims of post-poll
violence from meeting the gov-
ernor despite his permission.

“The Union Home Ministry
hasinitiated disciplinaryaction
against the IPS officersbased on
a detailed report by Bose,” the
official said. Copies of the letter
were sent to the state govern-
ment on July 4.The governor
also accused other police offi-
cers,posted at the RajBhavan,of
promoting and encouraging
concocted allegations by a
woman employee during April-
May 2024, the official added.

“These IPS officers through
their acts have not only tar-
nished the office of the governor
butalsofunctionedinamanner
which is completely unbecom-
ingofapublicservant.Theyhave
conveniently chosen to ignore
the Conduct Rules,”he added.

In his report, Bose men-
tioned Kolkata Police’s alleged
new practice of issuing iden-
tity cards to Raj Bhavan staff
and frisking them upon entry
and exit, despite objections
from the governor’s office.
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Officers pay homage on Sunday to Pradeep Nain and Prabhakar Janjal who died in the
Kulgam encounters. Jammu and Kashmir Director General of Police R R Swain has said the
fight against terror will be taken to its logical conclusion

cordoned off Modergamvillage
following intelligence inputs
on the presence of militants in
thevillage. As the team zeroed
in on them, the militants hid-
ing there opened indiscrimi-
nate fire, prompting the forces
to retaliate, security sources
said. One soldier was killed in
this exchange.The exchange of
fire resumed Sunday morning,
when the bodies of two mili-
tantswere spotted.Sources said
both these militants were local

residents,and one of them was
linked to The Resistance Front,
which is suspected to be a
shadow group of the Lashkar-
e-Toiba (LeT).

Meanwhile, another gun-
fight broke out in Chinigam vil-
lageaftertheareawascordoned
off following similar intelli-
genceinputs.Fourmilitantsand
a soldier were killed in the gun-
fight. Police sources said the
security forces failed to locate
the militants during theirinitial

PTI

search. The militants came out
of theirhideoutandwereinatin
shed when the joint team
launched another cordon-and-
search operation and engaged
theminagunfight,said sources.

While policeareyet toiden-
tify these militants, sources
said they were linked to the
Hizbul Mujahideen and were
residents of south Kashmir.
They are suspected to have
joined militancy in last three
years. (With ENS, PTI inputs)

Mahua Moitra booked for
remarks against NCW chief

EXPRESS NEWS SERVICE
New Delhi, July 7

THE DELHI POLICE Sunday
filed an FIR against Krishnana-
gar MP and Trinamool Con-
gress (TMC) leader Mahua
Moitra over heralleged ‘crude’
remarks against National
Commission of Women (NCW)
chief Rekha Sharma.

Moitra has been booked
under Section 79 of the
Bharatiya Nyay Sanhita (BNS),
which pertains to work, ges-
ture or act intending to out-
rage the modesty of awoman,
by the Delhi Police’s IFSO
(Intelligence Fusion and
Strategic Operations) unit.

TheTMCleadercommented
onavideo posted onX (formerly
Twitter) that showed Sharma
arriving at the site of the stam-
pedein Uttar Pradesh’s Hathras.
Moitra later deleted the post.
The original post showedaman
holding an umbrella and walk-
ing behind the National Com-
mission for Women (NCW)

Mahua Moitra has been
booked by the Delhi Police
under Section 79 of the
Bharatiya Nyay Sanhita

chief. Earlier, the NCW had
taken suo motu cognizance of
Moitra’s remarks and sought
an FIR against her. “The crude
remarks are outrageous and a
violation of awoman’s right to

dignity. The Commission
observed that this remark
attracts Section 79 of the
Bharatiya Nyay Sanhita, 2023,
the NCWsaid ina post on X.
“An FIR should be regis-
tered against Moitra and a
detailed action report should
be communicated to the Com-
mission within 3 days,” the
Commission added.
Responding to the NCW’s
post, Moitra wrote: “Come on
Delhi Police please take action
immediately on these suo
moto orders. Am in Nadia in
caseyouneed mein the next 3
days to make a quick arrest. I
Can Hold My Own Umbrella.”
In a separate post on the
social media platform, Moitra
also shared screenshots
allegedly from Rekha Sharma’s
account, which had similarly
“crude” posts. Moitra wrote:
“Also Delhi Police while you’re
at it can you please register an
FIR against another serial
offender under your newAct.”
(With PTI inputs)

Cong a parasite thriving on
politics of negat1v1ty Yadav

PRESS TRUST OF INDIA
Bhopal, July 7

UNION ENVIRONMENTMINIS-
TER Bhupender Yadav on Sun-
day dubbed Congress a “para-
site” thriving on politics of
negativity and urged BJP office-
bearers to chart a fresh strategy
to stop the division of society.
Addressing a meeting of the
Madhya Pradesh Bharatiya
Janata Party state unit working
committee in Bhopal,Yadavsaid
despite fabricating lies about
the Constitution and reserva-
tions, people chose to reject the
Congressandreposed their faith
in Prime Minister Narendra
Mod by electing him for a third

PUBLIC NOTICE

INVITATION TO BID FOR AIF FUND UNITS

Pursuant to SEBI Circwlar no. SEBIHOAFD/POD-I/PICIR/2024/026 April 26,
Expert Global Consultants Private Limited, under the capacity of Merchant Bankar on

behalf of Indiabuls Investment Management Limited, Mumbai will be accepbing bids for
FLIND UNITS of the foliowing scheme of Indiabulls tndia Alternatives Trust:
indiabulls High Yield Fund
(Scheme of Indiabulis AIF),
SEBI AIF Registration Number INJVAIF2/14-15/0133
19" Flosr, Tower 1, Ona Interngtional Cantre, Prabhadew - Weasl, Mumbai 400013

The said Scheme s currently holdng unbguidated investments under ils partfolio, which
are valued by the IBBI registered valuers as follows,

elidd

Details of Valusr

Value of underlying securities held in
the portfalic as on March 31, 2024
{In Rupees Crone)

Mukesh Kumar Singla, Chartared Accountant
{IBB| Registration Mo, IBBI/RVID2/2019/11343)

INR 378.81

Harshit Kumar Goyal, Charersd Accountant
(IBBI Registration Na. IBBIRVI1/202114251)

INR 379.40

the scheme, whoch is INR 94,70 crore,

Defhi 110085,

Date: Monday, 08 July 2024

For Further Information, contact us at email; harish,gu
Gupta at +91-99106T5690, Please specify Eea--ed Bid™ on the envelope. Bid invitaton
must be received no later than 0400 PM, July 22, 2024, Experd Global Consulants
Private Limited reservesthe right to accept or reject any or ail bids.

Basis the lower of the aforementioned bao vabuations, the Nel Assel Value of the unils of
the Schemea on aconsolidated basis s computed as INR 4,11,260.13 per unit.

The currant market bid i imdted from the interested investors at the resere price of INR
3.49.571.11 per wnit fior the mininvum of 25% of the value of unliquidaied mvestmenis of

The books of accounts and he investment parbiculars are available for physicalinspection
al the office of the Merchant Banker al Office Mo, 1511, 15th Flogr, .G Trade Tower, NP

harish. quplafexperiglobat.in or hMr. Harish

Bhupender Yadav

straight term. Analysing the
results of recent Lok Sabha polls
wherein the BJP failed towin a
majority on its own, Yadav
claimed the Congress succeeded
in bagging seats in areas where
it contested in alliance with
INDIA bloc partners and not in

regions where the grand old
partywaslocked inadirect con-
test with the BJP.

“They had conspired to
defeat us through negative pol-
iticsand tried to spread negativ-
ity after they failed to defeat us
duetogood governance,welfare
schemes of the government for
the poor, and India becoming
the world’s fifth largest econ-
omy, Yadav said. He alleged the
Opposition played the “politics
of unnecessary allegations.”
“They fabricated lies about cru-
cial issues such as reservations
and the Constitution. Despite
these attempts, the country
chose to re-elect the Narendra
Modi-led government.”

Car driven by
Sena leader's
Sson MOWwSs

down woman

EXPRESS NEWS SERVICE
Mumbai, July 7

A SPEEDING BMW vehicle
rammed into a two-wheeler on
which a couple was travelling,
dragged thewoman on thebon-
net for nearly two kilometres
before flinging her on the road,
leadingtoherdeath,in Mumbai
on Sundaymorning, police said.

The woman’s husband was
also injured. The vehicle is
owned by Rajesh Shah, a leader
of Shiv Sena (Eknath Shinde)
from Palghar.Hisson,Mihir, 24,
was driving the vehicle, while
their driver, Rajrishi Bidawat,
waswith him, police said.A case
of culpable homicide not
amounting to murder has been
registered against Mihir. While
Mihir is on the run, his father
and driver have been detained
for questioning, police said.

Thevictim hasbeen identi-
fied as Kaveri Nakhwa (45),a
resident of Worli Koliwada,
who was heading back with
her husband Pradeep Nakhwa
(50), to sell fish bought from
Crawford market.According to
police, the accident took place
at5.25am inWorliarea.When
the vehicle hit the couple’s
scooter from behind, they
were flung in the air and
landed on the bonnet of the
vehicle, police said. The man
quickly jumped off, but the
woman couldn’t. The accused
continued to drive, dragging
Kaveri on the bonnet for
around two kilometres before
flinging her on theroad,ahead
of the Bandra Worli Sea Link,
police sources said.

Speaking to reporters, chief
minister Eknath Shinde said, “I
have spoken to the police in the
morning. Everyone is equal
before the law and every inci-
dent is the same before the gov-
ernment. Everything will be
dealtwith legally. Police will not
support anyone or try to save
anyone. This is a very unfortu-
nateand painful incident”

POLITICS (17

Rahul to visit Manipur
today, his first as LoP

ASAD REHMAN
New Delhi, July 7

DAYS AFTER HIGHLIGHTING
the Manipur crisis among
other issues during his speech
in the Lok Sabha while partici-
pating in the debate on the
motion of thanks on the Presi-
dent'saddress,Leader of Oppo-
sition (LoP) Rahul Gandhiisall
set tovisit the troubled North-
eastern state on Monday.

Senior Congress leaders
have maintained that Gandhi’s
first trip to Manipuras the LoP
would send outamessage that
“itis high time Prime Minister
Narendra Modi should also
visit the strife-torn state”,
which has been roiled by eth-
nic conflict between the Meitei
and the Kuki-Zomi communi-
ties since May last year.

During his day-long visit to
Manipur, Gandhiwill meet vio-
lence-affected people in relief
camps in three places —
Jiribam, Churachandpur (dis-
tricts),and Moirang (Bishnupur
district). Heis also scheduled to
meet GovernorAnusuiya Uikey
to discuss the crisis.

His visit to Jiribam town
assumes significance as it
remained largely unaffected
by clashes until June this year,
when a Killing shattered its
tenuous year-long peace.

“The Congress has repeat-
edly spoken about Modi not
visiting Manipur since May
lastyear.Nowitis time forusto
walk the talk,and hence,Rahul
Gandhihasdecided togo there
for the third time since May
lastyear.The messageis clear —
thatourleaderwill dowhat the
PM won’t,” said an All India
Congress Committee (AICC)
leader. The leader claimed this
would also send a message to
the people that “while PM Modi
isvisiting foreign countries,our
leaderis standingwith the peo-
ple of a state which has been
neglected despite being in tur-
moil for solong”.

Modiis going tovisit Russia

Congress leader Rahul Gandhiin Manipurin January this year.
Gandhi's trip to the northeastern state on Monday will be his

first as the Leader of Opposition in the Lok Sabha

GIRISH CHODANKAR,
AICC IN-CHARGE, MANIPUR

WE WANT TO SHOW
THAT MANIPUR IS VERY
MUCH A PART OF
INDIA... RAHULJI'S VISIT
IS NOT A POLITICAL ONE
BUT FOR SHARING

THE PAIN OF THE
PEOPLE OF MANIPUR

on July 8-9,followed by Austria
on July 9-10.

The AICC’s in-charge for
Manipur Girish Chodankar
said: “Thiswill be Rahulji’s first
official visit to Manipur after
becoming LoP in the Lok
Sabha. He has been to Hathras
and Ahmedabad since - the
Hathras visit was to meet vic-
tims of a stampede and the
Ahmedabad one was to meet
party workers and leaders.”

“We want to show that
Manipuris very much a part of
India... Rahul ji’s visit is not a
political one but just for shar-
ing the pain of the people of
Manipur.Heis going therewith
the message of love. Wherever
there is hatred, he will go with
love. We are hopeful that the
PM goes there too after seeing
Rahul Gandhi go there for the
third time since the violence
started,’said Chodankar.

The Congress-led Opposi-

PTI/FILE PHOTO

tion has raised the issue of
Manipur crisis repeatedly in
both Houses of Parliament.

In the Lok Sabha on July 2,
Modi’s over two-hour-long
reply to the debate on motion
of thanks on the President’s
address was disrupted by the
Opposition members, who
continuously raised the slo-
gans of “Justice for Manipur”
and “Bharat Jodo”. The
Manipurissuedid not figurein
President Droupadi Murmu’s
address to both Houses of Par-
liament on June 27.

Underlining this, the newly-
elected Congress MPfrom Inner
Manipur, A Bimol Akoijam, on
July 1,went all out to attack the
Modi government for “ignor-
ing” the state. “Is this silence
communicating to the people of
the Northeast and particularly
Manipurthatyoudonot matter
in the Indian State’s scheme of
things?” Akoijam said, address-
ing the Lower House around
midnight, hours after Gandhi
also flagged the Manipur crisis
during his speech. On July 3,in
his reply in the Rajya Sabha,
Modi asserted that his govern-
ment has been making every
efforts to restore peace in
Manipur. Asking the Opposi-
tion torise above politics on the
issue, he said, “Some elements
are adding fuel to the fire and
such elementswill berejected by
the people of Manipur.”
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PUBLIC NOTICE

INVITATION TO BID FOR AIF FUND UNITS
Pursuant o SEBI Circwlar no, SEBIHOAFD/POD-IIPICIR/2024/026 April 26, 2024

Expart Giabal Consultants Private Limited, under the capacity of Merchant Banker on
behall of Indiabulls Investment Management Limited, Mumbai wil be accephing bids for
FUND UNITS of the fefowing scheme of Indiabulls India Altarmatives Trust:

indiabulls India Opportunities Fund
{Scheme of Indiabulls India Alternatives Trust)
SEBI AIF Registration Mumber INGAIFZ18-17/0282
19" Floor, Tower 1, One Infemational Centre, Prabhadev - West, Mumbai 400013

The said Scheme is currently holding unliqudated investments under its porttolio, which
are valued by the (BB registered valuers as follows,

Destails of Valeer

Value of underhying s&curities held i
the portfolio as on March 31, 2024 (In
FRupeesCrona)

Mukesh Kumar Singla, Charered Accountant
[1B31 Regsstration No. IBBI/RVIDZi2019/11345)

INR 65.15

Harshit Kumar Goyal, Chartered .l’-.:-;':aunl;anl
{IBB| Registration No. IBBIRVI11/2021/14251)

INR 66.23

Basis the kower of the aforemantionad lwo ~alua!n:ms., thiz Mat Asset Value of the units of
the Scheme ona consolidated basis s compuied as INR 3,80,354.51 perunit.

The current market bid is invited from the interested investors at the rezarve prica of INR
3,23,301.33 per unit for the minimom of 25% of the vale of unkguidated invesiments of
lhe schame, whichis INR 16,28 crore

The books of accounts and the investment pariictars are available for physical inspeciion
althe office of the BMerchant Banker af Office Mo, 1511, 15th Floor, R.G Trade Tower, NSP,
Dhehii T10085.

For Further Information, contact us at email; harish.gupta@axpartglobal.in or Mr, Harish
Gupta gt +91-891 06756590, Piease specify “Sealed Bid™ on the envelope. Bid invitation
must be received no later than 04:00 PM, July 22, 2024, Expart Global Consultants
Private Lirmited resenses the right o accept or rejact any or all bids.

Date: Monday, 08" July 2024
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{Insolvency Resclution Process for Corporate Persons) Regulafions, 2016]

\Name of Corporate Deblor _
. | Bate ol incorparation of Corparale Deblor |16 June 2116

mearporatad ! ragiskered
{Comarata [dentity Mo. T Linnied Liakiliy
| Identification No. of Corporate Debior

. Address af the registared office and

. | Insoivency commencemen dale in
jrespect of Corporate Delilor

7. | Eslimated daie of closure of insabvency
{resalulicn process

| Address and e-mail 10 be used for

|Last date for submission of claims
|Classas of crediiars, i any, unoes clayse b} | Mame The ClassiEs): Mot Applicabie
|af sub=saction (54) of saction 21, ascerlained

FORM A

PUEBLIC ANNOUNCEMENT
| Under Requlation & of the Insolvency and Bankruptcy Board of India

FOR THE ATTENTION OF THE CREDITORS OF
DIGITONE MOBILES PRIVATE LIMITED
RELEVANT PARTICULARS

DIGITONE MOBILES PRIVATE LIMITED

Authority urider which Corparate Debtor 15 | Regstrar Of Companies, Kanpur,
| Winisiry of Corporsie Affars
LT490aUE 6 PTC 1 23088

principal office (F any) of Corporate Debior | Buddna Magar, Moida, Ustar Pradesh--201301, Indsa
05 July 2024
|31 Dacember 2024

Name ard Heg.strﬁ omn n.jnﬁuen: {he | Ankush Munjal
nsdlvency professional aciing as Interm | Reg. Nou: IBBIIFA-GOTIP-FOT1 25201 &-201 11825
Resolution Professiong { AFA valid upte; 161002024

.:ﬂ-cdha emal of the inberim nesalution | B-5/128, Pagchim Vikar, First Fleor, New Delhi- 110063

nrofessional, as registersd with the board | Email: caankush.bsi@gmail.com
| B-6128, Paschim Vihar, First Fioor, Naw Dekil-110063

carrespendence with S Intenm Email: cirp digitone@gmail.com

Rezalution Frofessiong
19 July 2024

fry the Interim Resohulian Prafessicnal

| Wames of inacivanty professionaks idendfied| Nol Appicadle
o act a5 authansad rapresentabes ol credions

riacdass (hree namas foredch class)

{a} Refevant forms and

b Dedaits ﬂfauﬂ'l-:xirad reprasentalives
anz Fvaiable ol

' (a1 The relevant fosms for submission of clamms can be
dowrinaced from hitpsaibbigov nfenhomedownlcads
| 10 Physical Address, Same a5 al ponl no, B

Natice Js hereby given fat the. Natiorsl E"H’I[IEH'.' Law Tribunal has ordered the commentement of a
corparale msolvancy resalution procass of tha Digitone Mobiles Private Limited on 05 July 2024,

The creditcrs of Digitene Mobiles Private Limied, are heraby cabed upon to submif their claims with
proal on or before 19 July 2024 10 ®e interm rasolution professional at the addness menlicnad against
eniry Ma, 10

The financial credfors shall subm thirckaims wilh prond by electronic means ey, All iher creckiars may
subimit the claims wilk proodin persan, by postor by electrone means

Submission of false or misleading proafs of claim shall attract penadties.

Dt OB.07 2034
'_Flan:ha.' Werw Dethi

Sl
Ankush Murjal
Interim Resoluton Professionalior Degitons Mobilzs Private Limited
Regn. No.: IBEMPA-GD1/IP-POT202098-20 1911825

\Regd. Office: B-53; Ground Flnor, Sector63, Gautam |

AFA No.: AA111B25/021161024/106109)

CIN: LTE00 AP 199533 O0a5TTE

Registered Odfice: Flat Mo 103, Ground Floor, B Squars,
Fancirangapuram, Vesakhanatnam — D306 &P India

Corparsts Dffice: G-2, Concorde Aparimeris, B-3-658,
Eomeyiguda, Hyderahad = SD0062, T3, India, Tel: 4023310260,
a-mak: invesinrsidavanifeeds oom, Webshe wwa avaniifapds com

NOTICE OF INFORMATION TO THE SHAREHOLDERS

vanti

Feeds Limited

b
L

ON 31* ANNUAL GENERAL MEETING

(For the attention of Equity Sharehoalders)

Thig is ta infarm that the 317 Annual General Meating ['AGM') of the Sharaholders
of Avanti Feeds Limited ('the Company’) is scheduled to be haid on Tuesday, tha
06" day of August, 2024 at- 1700 AM (15T} throwgh Video Conferencing / Other
Audio Visual Means (VC') m comphance with all the applicable provisions of the
Companies Act, 2003 (the Act) and Rules made theraunder and the Secunties
and Exchange Board of India ['SEBI') (Listing Obsigations ard Disclosure
Requirermants] Regulations, 2015 ("Listing Regulations™) read wilh General
Circular Mo. 2002020 dated May 05, 2020, 0252022 dated May 05, 2022 and
1012022 dated December 28, 2022 and Circular Mo, 0902023 dated September 25,
2023 issued by the Mnistry of Corporate Affairs (' MCA Circulars') and Secunties
and Exchange Board of India (*SEBI") vide ils circular no. SEBVHOVCFDICFD-
PoD-2PICIRZ02Z316T dated Octaber 72023 (hereinafler collectively referred o
as ‘the Circulars’).

Dispatch of Annual Report

Shareholders may nobke that the Annual Repor for the FY 2023-24 along with
Maotice: convening the AGM will be sent to the members electronically whose
gmail addresses are regisiered with the Company / Depository Participants{s) /
RTA of Company, Annual Repcurt and ihe Mofice will also be made available on
the website of the Company viz.. www,.avantifeeds.com and on the website of
lhe Stock Exchanges whera the Equity Shares of the Company ars listed, BSE
Lirnited at www.bseindia.com and National Stock Exchanga of India Limited at
www.nselndia.com and an the website of Registrar and Share Transfer Agant of

the Company, Mis. KFin Technotogies Lid. (KfinTech) (hitps:fevoting kiintech.com).

Updation of PAN, KYC details and Nomination

Shareholders holding equity shares in electronic form and who have not updated
their KYC and nomination dedails are requested to ragister [ update the details in
their demat aoccount, 38 per the process advized by their. respective. Depository
Participants (DF's). Shareholders holding equity shares n physical form who
have not updated their KYC and nomination details are requested to register |
update the said defais in the prescribed form_with Regisirar and Share Transfer
Agent of the Company, KFin Technologies Limited, Unit: Avantl Feeds Limited,
Salenium Building, Tower-B, Plot Mo, 31 & 32, Financial Disfrict, Manakramguda,
cemingampally Manda, Hyderabad - 500032, Telangana State, India or ema# at
ginward. risikfintech.com

The forms for updating EYC, nomination and ofher details are available on the

Company's website af hitps:Vavaniifeeds.com/downloads! and on the website
of KFmTech at hitps:(iris kfintech comiclientservices/isclisrfomms.aspx

Participation in AGM through VC

shareholders can attend and participate in the AGM through the VG facility only
which is being availed by the Company from KFinTech, the detadls of which will
be provided by the Company in the Nabice of the AGM. Shareholders attending
(hrough VC shall be counted for the purpose of quorum under Seclion 103 of
the Act,

The company is providing the facility to its members to exercise thelr nght fo
vote on the businesses thal will be set forth in the Notice of AGM by electronic
maans through both remote e-voling and e-voling at the AGM. The instructions
for participating through VG and the process of e-voting, including the manner in
which members holding shares in physical form or who have nof registered their
e-maill addresses can cast their vole through-e-voling, are provided as & part of
{he notice of AGM

Manner of casting votels) on Resolutions placed before the AGM through
e-voting

The Company is providing facility for casting the vote(s) from a place other than
vienue of the AGM (‘remate e-valing') as well a8 e-valing during the AGM on all the
resolutions set oul in the Notice of AGM, The manner of remote e-voling | e-vating
during the &GM will ba provided in defail in the Mofice of AGM.

Dividend and Book Closure

The Board of Directors of the Company have approved and recommended
the payment of dividend: for the financial vear ended 317 March, 2024, subpact
o approval . of shareholders at this AGM. The dividend, if approved, by the
sharehalders will be paid within the stiputated imefne as prescribed under the Act;
[ the sharehoiders whose names appears in the Register of Members or Register
of Bengeficial Owners, as the case may be, as on the Record Date 1.8, Tussday,
July 30, 2024,

Pursuant to Reg. 42 of Listing Regulstions and Secbon 81 of the Act and the
rules made thereunder, the Register of Members and Share Transfer Books of the
Company will remain closed from Wadnesday, July 31, 2024 to Tuasday, Augusl 8,
2024 {both days mclusnie) for detarmining the antiflemant of tha Sharehokders to
the Dividend for the Financial Year 2023-24

Tax on Dividend

Sharaholders are aleo requested to nole that pursuant to the Income Tax

Act, 1961 -as amended by the Finance Acl 202Z the dividend income will be

taxzble in fhe hands: of shareholders and the: Company 15 required to deduct

lax &l source (TDS) from dividend paid to shareholders at the prescribed rates

Further details on TODS on dividend are provided on the Company's wabsite &l
Avantifeeds com/downloads!

The detailed instructions regarding the above will be pravided in the Nofice of the
AGM and Shareholders are requested to take nole of the same.

The nofice of the 31* AGM will be sent fo the shareholders in accordance with
the apphicable provisions 1o their email addresses with in the stpulated fime lines

For Avanti Feads Limited
Sd-

C Ramachandra Rao

Joint Managing Director

L5, CFO & Complance Officer

Place : Hyderabad
Data . OF.07 2024

New Delhi
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Notes:
1) Revenue from Operations means the Revenue from Operations as appearing in the Restated Financial Statements.

)  EBITDA Margin (%) is calculated as EBITDA divided by Revenue from Operations.
)
2)  Growthin Revenue from Operations (%) is calculated as a percentage of Revenue from Operations of the relevant period minus Revenue from Operations of the preceding | 8)
)
0

Profit After Tax Means Profit for the period/year as appearing in the Restated Financial Statements.
PAT Margin (%) is calculated as Profit for the year/period as a percentage of Revenue from Operations.
RoE (Return on Equity) (%) is calculated as net profit after tax for the year/ period divided by Average Shareholder Equity.

) RoCE (Return on Capital Employed) (%) is calculated as earnings before interest and taxes divided by average capital employed. Capital Employed includes Tangible Net
Worth, Long-Term Borrowing, Short-Term Borrowing and Deferred Tax Liability/(Deferred Tax Asset).

Net Fixed Asset Turnover is calculated as Net Turnover divided by Average Fixed Assets which consists of property, plant and equipment, capital work-in-progress and
intangible assets, if any.

Operating cash flows means net cash generated from operating activities as mentioned in the Restated Financial Statements.

IN TERMS OF THE SEBI CIRCULAR NO. CIR/CFD/POLICYCELL/11/2015, DATED NOVEMBER 10, 2015 AND THE ALL-POTENTIAL INVESTORS SHALL PARTICIPATE IN THE ISSUE ONLY THROUGH AN
APPLICATION SUPPORTED BY BLOCKED AMOUNT (“ASBA”) PROCESS PROVIDING DETAILS ABOUT THE BANK ACCOUNT WHICH WILL BE BLOCKED BY THE SELF-CERTIFIED SYNDICATE BANKS
(“SCSBS”) FOR THE SAME. FURTHER PURSUANT TO SEBI CIRCULAR BEARING NO. SEBI/HO/CFD/TPD1/CIR/P/2023/140, FOR IMPLEMENTATION OF PHASED IIl FOR UPI FACILITY, WHICH IS
EFFECTIVE FROM DECEMBER 01,2023 ON MADATORY BASIS, ALL POTENTIAL BIDDERS (EXCEPT ANCHOR INVESTORS) ARE REQUIRED TO MANDATORILY UTILIZE THE APPLICATION SUPPORTED BY
BLOCKED AMOUNT (“ASBA”) PROCESS PROVIDING DETAILS OF THEIR RESPECTIVE ASBA ACCOUNTS OR UPI ID (IN CASE OF RIIS), IN WHICH THE CORRESPONDING APPLICATION AMOUNTS WILL
BE BLOCKED BY THE SCSBS OR UNDER THE UPI MECHANISM, AS APPLICABLE. FOR DETAILS IN THIS REGARD, SPECIFIC ATTENTION IS INVITED TO “ISSUE PROCEDURE” ON PAGE NO. 221 OF THE
RED HERRING PROSPECTUS. IN CASE OF DELAY, IF ANY IN UNBLOCKING/REFUND THE FUND, OUR COMPANY SHALL PAY INTEREST ON THE APPLICATION MONEY AT THE RATE OF 15% PER ANNUM
FOR THE PERIOD OF DELAY. THE ISSUE IS BEING MADE UNDER PHASE 111 OF THE UPI (ON A MANDATORY BASIS).

~

period, divided by Revenue from Operations of the preceding period.

3)  Gross Profitis calculated as Revenue from Operations less Cost of Materials consumed, Purchase of Stock-in-Trade, Manufacturing Expenses and Changes in inventories | 4
of finished goods and work-in-progress.

4)  Gross Profit Margin (%) is calculated as Gross Profit divided by Revenue from Operations. 11)

9) EBITDA s calculated as profit for the period / year, plus tax expenses (consisting of current tax, deferred tax and current taxes relating to earlier years), finance costs and
depreciation and amortization expenses reduced by otherincome. 12)

(=]

ANCHOR INVESTORS BIDDING DATE: Thursday, July 11, 2024
BID OPENING DATE : Friday, July 12, 2024

BID / ISSUE

PROGRAM
BID CLOSING DATE (T day) : Tuesday, July 16, 2024

Finalization of hasis of allotment with the Designated

Stock Exchange/ Allotment of Securities (T +1 Day) On or before Thursday, July 18, 2024

Credit of Equity Shares to demat accounts of Allotees (T +2 Days) On or hefore Friday, July 19, 2024

Initiation of Unblocking of Funds/refunds (T +2 Days) | On or before Friday, July 19, 2024 Commencement of Trading of Equity Shares on the Stock Exchanges/Listing Date (T + 3 Days)

On or hefore Monday, July 22, 2024

_ Timelines for Submission of Application
Application Submission by Investors
Electronic Applications (Online ASBA through 3-in-1 accounts) —Upto 5 pmon T day.
Electronic Applications (Bank ASBA through Online channels like Internet Banking, Mobile Banking and Syndicate UPI ASBA etc) —Upto 4 pm on T day.
Electronic Applications (Syndicate Non-Retail, Non Individual Applications) — Upto 3 pm on T day.
Physical Applications (Bank ASBA) —Upto 1 pmon T day.

Physical Applications (Syndicate Non-Retail, Non Individual Applications of QIBs and Nlls) — Upto 12 pm on T day and Syndicate members shall transfer such
applications to banks before 1 pmon T day.

UPI Mandate acceptance time: T day — 5 pm

Issue Closure:

T day — 4 pm for QIB and NIl categories

T day — 5 pm for Retail and other reserved categories

In case of any revisions in the Price Band, the Bid/Issue Period will be extended by at least three additional Working Days after such revision of the Price Band, subject to
the Bid/Issue Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company may, for reasons to be recorded in
writing, extend the Bid/Issue Period for a minimum of three Working Days, subject to the Bid/Issue Period not exceeding 10 Working Days. Any revision in the Price Band
and the revised Bid/Issue Period, if applicable, will be widely disseminated by notification to the Stock Exchange, by issuing a press release, and also by indicating the
change on the respective websites of the Book Running Lead Managers and the terminals of the other members of the Syndicate and by intimation to Designated
Intermediaries and the Sponsor Bank, as applicable

This Issue is being made through the Book Building Process, in terms of Rule 19(2) (b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read
with Regulation 229 of the SEBI ICDR Regulations and in compliance with Regulation 253 of the SEBI ICDR Regulations, wherein not more than 50.00% of the Net Issue
shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (the “QIB Portion”), provided that our Company may, in consultation with
the Book Running Lead Manager, allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations
(“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above
the Anchor Investor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the
Net QIB Portion. Further, 5.00% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid Bids being received at or above the Issue Price.
However, if the aggregate demand from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund
Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, notless than 15.00% of the Net Issue shall be available for allocation on
a proportionate basis to Non-Institutional Investors and not less than 35.00% of the Net Issue shall be available for allocation to Retail Individual Investors in accordance
with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Issue Price. All Bidders (except Anchor Investors) are required to
participate in the Issue by mandatorily utilizing the Application Supported by Blocked Amount (‘ASBA”) process by providing details of their respective ASBA Account (as
defined hereinafter) in which the corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or under the UPI Mechanism, as the case
may be, to the extent of respective Bid Amounts. For details, see “Issue Procedure” on page 221 of Red Herring Prospectus.

Bidders / Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the Bid cum Application Form, the Bidders/Applicants may be deemed
to have authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as available on the
records of the depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s)
related to an Issue. Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to
ensure accuracy of records. Any delay resulting from failure to update the Demographic Details would be at the Applicants' sole risk. Bidders /Applicants should
ensure that PAN, DP ID and the Client ID are correctly filled in the Bid cum Application Form. The PAN, DP ID and Client ID provided in the Bid cum Application Form
should match with the PAN, DP ID and Client ID available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected.
Bidders/Applicants should ensure that the beneficiary account provided in the Bid cum Application Formis active.

Contents of the Memorandum of Association of the Company as regards its objects: For information on the main objects and other objects of our Company, see
“History and Certain Corporate Matters” on page 141 of the Red Herring Prospectus and Clause Il of the Memorandum of Association of our Company. The Memorandum
of Association of our Company is a material document for inspection in relation to the Issue. For further details, see the section “Material Contracts and Documents for
Inspection” on page 282 of the Red Herring Prospectus.

Liability of Members of the Company: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is ¥ 5,05,00,000 divided into 5050000
Equity Shares of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company before the Issue is T 3,61,20,000 divided into 3612000 Equity Shares of
T 10 each. For details of the Capital Structure, see “Capital Structure” on the page 56 of the Red Herring Prospectus.

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given
below are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them at the time of signing
of the Memorandum of Association of our Company: Pramod Jhunjhunwala — 100 Equity Shares and Balmukund Jhunjhunwala — 100 Equity Shares. For details of the
Capital Structure, see “Capital Structure” on the page 56 of the Red Herring Prospectus.

LISTING: The Equity Shares Issue through the Red Herring Prospectus are proposed to be listed on the Emerge Platform of National Stock Exchange of India Limited. Our
Company has received an in-principle approval from the National Stock Exchange of India Limited for the listing of the Equity Shares pursuantto letter dated July 05, 2024.
For the purposes of the Issue, the Designated Stock Exchange shall be Emerge Platform of National Stock Exchange of India Limited. A signed copy of the Red Herring
Prospectus has been submitted with the ROC on July 06, 2024 and Prospectus shall be submitted for registration to the RoC in accordance with Section 26(4) of the
Companies Act, 2013. For details of the material contracts and documents available forinspection from the date of the Red Herring Prospectus up to the Bid/ Issue Closing
Date, see “Material Contracts and Documents for Inspection” on page 282 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI”): Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations,
2018, the Draft Red Herring Prospectus/Red Herring Prospectus was filed with SEBI. In terms of the SEBI Regulations, the SEBI shall not issue any observation on the
Issue Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 201 of
the RHP.

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by National Stock Exchange of India
Limited (“NSE”) should not in any way be deemed or construed that the offer document has been cleared or approved by NSE nor does it certify the correctness or

completeness of any of the contents of the offer Document. The investors are advised to refer to page 201 of the Red Herring Prospectus for the full text of the Disclaimer
clause of National Stock Exchange of India Limited.

GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford
to take the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment decision in this Issue. For taking an investment
decision, investors must rely on their own examination of the Issue and this Issue, including the risks involved. The Equity Shares have not been recommended or
approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus.

Specific attention of the investors is invited to 'Risk Factors' on page 24 of the Red Herring Prospectus.
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Investors can contact the Company Secretary and
Compliance Officer or the BRLMs or the Registrar to the
Issue in case of any pre-Issue or post-issue related
problems, such as non-receipt of letters of Allotment,
non-credit of Allotted Equity Shares in the respective
beneficiary account and refund orders, etc.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying in the Issue.
Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, website of the Company at www.satipolyplast.in, the website of the BRLM to
the Issue at www.beelinemb.com, the website of NSE i.e. www.nseindia.com, respectively.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Sati Poly Plast Limited, Telephone:
+91 98181 04164; BRLM: Beeline Capital Advisors Private Limited, Telephone: 079 4918 5784 and the Syndicate Member: Spread X Securities Private Limited Telephone: +91
796907 2018 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and CDPs participating in the Issue. Bid-cum-application Forms will also
be available on the websites of NSE and the designated branches of SCSBs, the list of which is available at websites of the stock exchanges and SEBI.

ESCROW COLLECTION BANK/ REFUND BANK/ PUBLIC ISSUE ACCOUNT BANK/ SPONSOR BANK: Kotak Mahindra Bank Limited. UP!I: Retail Individual Bidders can also Bid
through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to theminthe Red Herring Prospectus.

On behalf of Board of Directors
For, SATI POLY PLAST LIMITED
sd/-

Balmukund Jhunjhunwala
Chairman and Managing Director

Place: Noida
Date: July 06, 2024

Disclaimer: Sati Poly Plast Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make an initial public issue of its Equity Shares and has filed the RHP with the Registrar of Companies, Patna on July 06, 2024 and thereafter with SEBI and the
Stock Exchanges. The RHP is available on the websites of SEBI at www.sebi.gov.in, website of the Company at www.satipolyplast.in;, the website of the BRLM to the Issue at
www.beelinemb.com, the website of NSE i.e. www.nseindia.com, respectively. Any potential investors should note that investment in equity shares involves a high degree of risk
and for details relating to the same, please refer to the RHP including the section titled “Risk Factors” beginning on page 24 of the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United
States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration
requirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the United States in
'offshore transactions' in reliance on Regulation S under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are made. There will be no
public offering in the United States.
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